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on a commercial basis, then the State
of Rajasthan would be benefited. This
is my final recommendation. Thank
you,

REFERENCE TO THE DEMAND FOR
IMMEDIATE GROUNDING OF
AVRO 748 AIRCRAFT

MR DEPUTY CHAIRMAN: Shri
Shahabuddin, Not here. Shri Kalmadi.

SHRI SURESH KALMADI (Maha-
rashira): Sir, I would like {0 bring
to the notice of the House a very
serious matter in the field of aviation,
I stand here to demand the immediate
grounding of the Avro-748 aircraft
which ig being used by the Indian
Airlines, the Vayudoot and also the
Indian Air Force,

An investigation into the crash of a
British Aerospace 748 aircraft in 1981
in the United Kingdom has establish-
ed some serious design and manufac-
turing defects in the plane. The air-
craft which crashed killing three per-
sons on board belonged to the Dane
Air. The invesiigation into the Dane
Air crash which had been conciuded
just a few days back shows that the
aircraft baggage door flew open
during the flight, causing violent
damage to the plane's aerodynamics.
The plane became uncontrollable and
plunged to the ground with its wings
ripped off. This is not the first
time that the bagage door had opened
and the wings ripped off during flight.
There have been at least 35 such in-
stances in the past throughout the
world.

Sir, this Avro aircraft is used in
the Indian Airlines and is being
manufactured under a licence from
the British Aerospace at the HAL. It
is also in the VIP Squadron of the
Indian Air Force. So I demand the
immediate grounding of HS-748 Avro
aircraft. A thorough check should
be carried out and a team or com-
mittee must be flown to the British
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Aerospace to check up all the {faults
and rectify these in the aircraft. Only
then the aircraft should be flown. It
is a very serious matter and I bring
it to the notice of the Government
through you, Sir.

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THF PRE-

VENTION OF DAMAGE TQ *UBLY¥
PROPERTY ORDINANCE. 1984 (NO.
3 OF 1984)

II. THE PREVENTION OF DAMAGE
TO PUBLIC PROPERTY RILL, 1984
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The question was proposed.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAIL:
Mr. Deputy Chairman, Sir, 1 did not
expect  person of eminence of Shri-
Ladli Mohan Nigam to have raiscd
objection with regard to introducing

a Bill in place of an Ordinance. It
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is @ very simple Bill. He should not
read so much into this and also doubt
the bona fides of the Government in
bringing the Ordinance. Sir, the
Ordinance was brought for valid rea-
sons. It is not that w= wanted an
Ordinance to be brought for no valid
reasons. That was brought, of course,
before the Parliament session. Our
intentien in bringing this OQrdinance
was the exigencies of the circumstan-
ces. That is why this Ordinance was
promulgated by the Government. And
we have not taken a day more, when
the Parliament ig in session, in bring-
ing it in the shape of law before this
Housa,

The hon. Memb~r has raisedq some
points with regard to certain provi-
sions of thig Ordinance. Sir, as a
matter of fact in sections 424 and 440
of the Indian Penal Code in Chapter
XVII of the Indian Penal Code the
word “mischief” js there, The word
“mischief” has been defined to include
both publi, ang private properties. So
we wanted to specify the public pro-
perty by the Ordinancez and  this Bill
and we have, come forward to make
the punishmont more deterrent be-
ciuse of large scale vandalism that
has been indulg=d in the country. So,
Sir, there is pno valid objection of the
hon. Member for opposing the intro-
duction of thig Bill.

So, with these words, T beg to move;

“That the Bill to provide for
prevention of damage to public pro-
perty and for matters connected
therewith, be taken into considera-
tion.”

Sir, public puoperty, particularly
buses, telephones, railways, Govern-
ment buildings, etc. are the main
targets of attacky during riots, hbandha
or other agitations, In the past there

- has been a very large number of cases
of damage tg public property by anti-
social eléments and other persons. on
such occasions.
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The basic law relating to damage to
property and punishment for calising
such damage is contained in Chapter
XVII of the Indian Penal Code under
the head “mischief”. The punishment
for the offence of mischief iy graduat-
ed according to the nature of the
offence as well as the manner in which
damage is caused. This law doeg not
make any distinction between private
and public property.

Faced with the need for curbing
vandalism ard damage to public pro-
perty, some Statag like Tamil Nadu
and Kerala have adopled special legis-
lation which makes a Tistinction bet-
ween public property by providing feor
det~rrent nunishm-nt for causing wi]{-
ful damage to publiz property while
in most States only the bhasiec law con-
tained in the Indian Penal Code is
available,

12 Noon.

Sir, as you know, riots, bandhs and
agitationg at the slightest pretext seam
to be the order of the day. . Public
property is a nat*ional asset, and dam-
age to it isg a national loss. It was
considered necessary to make imme-
diat~ provision for deterrent punish-
ment for causing damage to public
property. Accordingly, on 28th
January, 1984. the President promul-
ga‘ed the Prevention of Damage to
Public Property Ordinance, 1984. Sir,
this Bill seeks to replace that Ordi-
nace.

Except for the provision to repeal
the Ordinance and some necessary
verbal changes, the Bill is identical to
the Ordinance. “Public property” has
been defined as meaning any property,
wha*her immovable or movable, in-
cluding any machinery which is own-
ed by. or in the possession or control
of, the Central Government or any
State Government or any local autho-
rity or any Corporation established
by, or under, a Central, Provincial or
State Act. or any company as defined,
in section 617 of the Companies Act,
or gny such other institution, concern
or undertaking, financed wholly ot
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substantially 7y funds provided direct-
ly or indirec ty by the Central Gov-
ernment or b ' one or more State Gov-
. ernments, or partly by the Central
Government and  partly by one or
more State Governments, as the
Central Government may, by notifica-
tion in the Official Gazette, specify in
this behalf. Under this proposed law
a person who commits mischief in res-
pect of any public property, being any
building, instullation or other property
used in conrection with the produc-
tion, distribuion or supply of water,
light, power or energy, or any oil
installations, sewage works, mine or
factory or means of public transporta-
tion or tele-communications ete., 1is
punishable with imprisonment for a
term which shall not be less than six
months, but which may extend to five
years and with fine. Mischief in res-
pect of any cther public property will
be punished with imprisonment for a
term which nay extend to five years
and with fir:. However, for a per~
son who commits mischief against any
type of public properiy py means of
fire or explosive substance, the punish-
ment will be stiffer, namely, rigorous
imprisonment for a term which shall
not be less than one year but which
may extend to ten years, and fine. No
person accused or convicted of any
offence under this law shall, if in
custody, be 12leased on bail or on his
own bond w.thout giving the prosecu-
tion an opportunity to oppose the
application fr such release.

B
Sir, he ha: also suggested that we
could have discussed it threadbare,
and the hon Member is free to dis-
cuss it. Now that the Bill has come,
if any useful suggestions he can make
during the course of the discussion,
the Government would welcome cer-
tainly these suggestions. . \-

So, Sir, I commeng thig Bill which
is simple and much needed measure,
to this augist House.

The qu:stion was proposed.
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MR. DEPUTY CHAIRMAN: ‘There
is one Amendment by Shri Shiva
Chandra Jha for reference of this
Bill to Select Committee of Rajya
Sabha. Shri Shiva Chandra Jha.

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I move:

“That the Bill to provide for
prevention of damage to public
property and for matters connected
therewith, be referred to a Select
Committee of the Rajya Sabha
consisting of the following mem-
bers, namely:—

. Shri R. R. Morarka.

Shri Biswa Goswami.

Shri Shridhay Wasudeo phabe.
Shri Sankar Prasad Mitra
Prof. Sourendra Bhattacharjee.
- Shri G, C. Bhattacharya.

Shri Rameshwar Singh.

Shri R, Ramakrishnan

. Shri Hari Shankar Bhabhra,
10. Shri Kalraj Mishra

11. Shri Dipen Ghosh,

12. Shri Nepaldev Bhattacharjee
13. Shri Suraj Prasad

14. Shrimati Mohinder Kaur

15. Shri Shiva Chandra Jha

R R R R

with instructions to report by the
first week of the next Session.”

The question was proposed,

MR. DEPUTY CHAIRMAN: The
Resolution, the Motion for considera-
tion of the Bill and the Amendment
are now open for discussion.
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“Mischief by injury to  public
road, bridge, river, channel, ete.”
Again 5 years. Then gection 432:

“Mischief by inundation or obst=
ruction of public drainage attended
with damages.”
a9 W 99 g #Y qar @l
€ &1 §FmA 433 H

“Mischief by destroying or render-

ing lesg useful a light house or sea-
mark.”

It is seven years.

TN 91 qIT FY AT WP A8
g1 9 435 §

“Mischief by fire or explosive sub-
stance with intent to cause damage
to an amount Rs. 100 or more.”

That also is seven years,
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SHRI K. MOHANAN (Kerala):
Mr. Deputy. Chairman, at the outset
I would like to register. my protest
against the manner in which the
Government is dealing with the power
of issuing or promulgating or repro-
mulgating ordinances. In the last
Session of this House we had a de~
tailed discussion on this issue. But
unfortunately the Government is

repeating the very same anti-
democratic method of the past.
I don’t think there was any

emergency to promulgate such a dra-
conian law as an ordinance on the
eve of the Session. T call it g draco-
nian law and I shall explain why
later. I and my party are gecond to
none in protecting the public property
from miscreants and anti-socia] ele-
ments because it ig the property of
the nation. But my point is that the
present Government could not, can
not and would not be able to protect
the private as well ag the publie
property with any legislation like
this. I don’t think there is any dearth
or lack of lawg in our stock of laws
to present such activities and to book
the culprits. There are enough legis-
lations with us to prosecute the cul-
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prits. But even then the criminals
are free to do anything right ynder
the nose of the very seat of the
supreme power of this country, Let
us examine the situation in Delhi
itself. Not a single day or night is
passing without at least a dozen crimes
like murder, looting, cheating, raping,
bride-burning and the like. Every-
year the crime rate in the country is
jncreasing. It was not because of the
lack of any law to prevent this or
to prosecute the culprits. We have
enough of them with us. But the
authorities and the enforcement ma-
chinery have thoroughly failed to
book the culprits and to prosecute
them. What is happening in Punjab?
What is happening today in Punjab
and what has happened in Assam
yesterday, where many innocent peo-
ple are being killed? Your law-en-
forcing machinery and your intelli-
gence department have failed to con-
tain these activities, they have
thoroughly failed. There is no use
simply pouring the police, paramilitary
or even military forces into these
areas. I would like to know whether
the atrocioug criminal activities are
being continued due to any lack of
legisiation. No, Sir; not at all. That
is not because of any lack of legisla-
tion. But the Government and the
law-enforcing machiner, have failed
to implement the laws which are
there even now with us. .

Another thing that I would like to
point out is that usually these types
of laws are not being used against the
real criminals or anti-social elements,
but they are being used only to sup-
press the mass movements in  this
country and to suppress the political
opponents of the ruling party of this
country. That is why I am calling
this a Draconian law. Sir, we have
our own experience of the ESMA, that
is, the Essential Services Maintenance
Act agnd the National Security ~Act
and so many other legislationg of this
kind. In this context, Sir, 1 would
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like to draw the attention of the
House to the manner in which the
Congress (I) Governments are ysing .
such laws against the workers and
other poorer sections of the people in
this country. Even before the pro-
mulgation of thig Ordinance by the
Centre, the Kerala Government had
promulgated an Ordinance on the
same lines and it had lapsed gnd so,
it was repromulgated recently. But
the provisions of that Ordinance are
not being useqd against the anti-social
elements or the criminals or the mis-~
créants, but are ysed against the work-
ing class, against the NGOs, against
the students, ete. on false groundg and
on false charges. We all know that.
I do not want to go into details. But
I would like to give or two examples
only. The NGOg and the teachers in
Kerala were on strike from the 16th
of February to the 22nd February, de-
manding interim  relief and bonus.
They were brutally attacked by the
police and the merccnaries of the
ruling party. On the 16th and 17th
February, the State Home Minister
stated to the Press that there were
no untoward incidents and the strike
was peaceful. But, Sir, on the very
same day, the police had registered a
number of cases using the very same
provisions of the Prevention of Dam-
age to Public Property Ordinance pro-
mulgated ty the State of Kerzla. Not
even a single instance or incident of
damage to public property was there.
Their only crime was that they had N
boycotted their offices and had picket-
ed and demonstrated before their
offices. Not only the NGOs, but also
the students, had staged demonstra-
tions in support of the teachers and
they were taken into custody and
charged under the provisiong of this
very same Ordinance. My point is
that when yoy are passing such a
legislation, the real intention behind
it is not to contain the criminal acti-
vities, but to suppress the movement
of the working clasg and the demo-
cratic-minded people of the country
by misusing the provisions. Actually,
the Government is not against this
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kind of vandalisin, and they are not
for preventing it. On the other hand,
the Government . nd the ruling party
are always encoiraging this king of
vandalism everyv here in the country,
especially in the States where the
non-Congress(I) Governments are
ruling. T just wint to draw the at-
tention of the House and also the
Government to ssme recent incidents
in West Bengal.

Sir, recently, when thg Kashmir
Chief Minister +isited West Bengal,
the Congress (I) workers, ynder the
leadership of well-known Congress(I)
leaders, attacked lis car and they ‘were
arrested. Thep the Congress (I) fol-
lowers ecame out into the streets and
damaged public property, damaged
the buses and tramg and other things
and also public bnildings in Calcutta
on a large scale. © would like to know
whether the Cent)al leadership of the
Congress (I) or tie Ceéntral Minister
concerned hag uttered a single word
against this kind . £ vandalism. Have
they uttered a sirgle word? Not at
all, Sir, It is not only that. This is
the culture of the ruling party. Sir,
two days back, not only in the streets,
even in the so-called sanctuaries of
this democratic set-up ih this country,
inside the legislature, they have tried
to attack the 7presiding officer end
snatched the pape-~s from him. This
is the kind of culture yoy are cultivat-
ting in this count'y. So you cannot
contain such kind cf vendalism through
this type of law. That is why I am
saying, Sir, that this is draconian. This
is not to suppress vendalism and this
is not to protect piblic property. You
have failed to protcct or given protec-
tion to private property and life of
the people of this country. You have
enough laws with you. But even then
vou have failed. pow, with this Bill,
with thig law, vou would not be able
to prevent the culprits, the mischief-
makers, terrorists and other miscreants
of this country from demaging the
public property. Sir, this law ig main-
1y intended to suppress the democratic
movement and the workers against
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workers and students and other sece
tions ang other categories of our
society. That is why I am calling this
as draconian lay and I oppose it, Sir.

MR. DEPUTY CHAIRMAN: Mr.
Bhandare.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Deputy Chairman, Sir, I rise i¢
support this Bill. This Bill is simp-¢
This Bill ig innocuous. But th-:
there would not be a debate unles:
the hon. Members of the Opposition
were either to say that this Bill is un-
necessary or fo say that Bill ig draco-
nian or to say that this Bill is intend-
ed to suppress to democrati, rights of
workers and students. The first objec~
tion which has almost become a ritual,
whenever an Ordinance comeg before
this House for being enacted intg an
Act, is that why was the Ordinance
issued? Now, al] the Members know
that there is a specific provision in
our Constitution which enables the
President to legislate when the Parlia-
ment is not in session, and that pro-
vision has been invoked by one and
all, whichever party may be in power.
And I think if there was one single
Ordinance in respect of which the
conditions for enacting an Ordinance
were fulfilled, it is the present Ordi-
nance under discussion.

One knows the setting in  which
the Ordinance was promulgated in the
month of January 1984. I do not think
that this Ordinance would have ordi=
narily waited til] we met and till &
Bill was introduced and passed. One
knew about the deteriorating situation
in Punjab and the fact that publie
property was constantly under attack.
I think that in that circumstance it
was necessary to come up with ; mea~
sure to create an atmosphere by which
the hands of the law enforcement
machinery would be strengthened and
stiff action would be taken against the
antj-social elements who were indulg-
ing in vendalism and destruction ot
public property. Now, I do not think
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and I do not agree with the hon.

Member when he says that this i3

really to suppress the democratic

rights of the students ang the workers.

SHRI K. MOHANAN: It is the ex~
perience in Kerala,

MR. DEPUTY CHAIRMAN: He has
already said that. It is his birth right.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I have the same
concern, if not more, about the stu-
dents. T have been a teacher for a
long time. I claim to be a student all
my life, I have also been known for
my rather partisan, one-sided and
whole-hearted support to the cause of
labour in this country. I do not sub-
scribe fo the view that if the stu-
dents go on rampage or if the workers
go on rampage and destroy public
property, they are vindicating their
demands in 3 manner permitted by
the Constitution or ‘they are enforc-
ing any of their democratic rights.
I think a time, has come when every
citizen, every member of the society,
should treat public, perperty as his
own property. I think all those who
demonstrate in a manner which is in-
tended to be curbed by this legislation
should think twice. Would they set
flre to their own houses, or cycles or
scooters or cars? If they won't, then
they do not have a right to destroy
public properly because it belongs to
-them, it belongs to every citizen. To
the extent thig Bill tries to put down
these acts of mischief against public
‘property, it has to be welcomed be-
cause we have chosen a path of de-
mocracy. We have gained our Inde.
pendence through a non-violent revo-
Jution and we must stick to  that
path. Violence must be abhorred,
must be abjured and must be discard-
ed and discouraged and, if necessary
in extreme circumsfances, repressed
as Is the case with the extremists in
Punjab. I |

There was one noval thing mention-
"ed by an hon. Member, Mr. Ram Las
khan Prasad saying that this‘is un-
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necessary because the punishment is
already there. (I think he had sec-
tion 435 in mind which is the most
heinous form of . mischief knowp to
the Indian Penal Code. Now, in Sec-
tion 435, the sentence is 7 years. Here
it is made 10 years. Therefore, it is
being made more deterrent. I do not
subscribe to the view that everybody
who destroys public property should
be hanged. That is an extreme view
of the matter. To the extent this
legislation makes a valid distinction
between private property and public
property and puts public property on
a gpecial footing treating it as society’s
property, everybody’s property, pro-
viding for a more deterrent punish-
ment, providing Tor g special provisiop
regarding bail, I think it is not only
necessary but it was due since long.
All in all, I must say that this provi-
sion will raise an awareness among
all sectiong of our society to put down
all anti-social elements, to put down
all elements who, on the slightest pre-
text, are out to  exploit a situation
playing it out of al} proportion and
who are itching all the time to destroy,
public property. I think this Bill,
when enacted into a law, will go a
long way in putting down these anti-
national and anti-social forces. I sup-
port the Bill

sit fra & @1 : SIgwafa
wga, ¥y @t gorgs ad dw fear
fr g% ¥ D § qar w7y
AT FY AW FA F WA B § SW
¥ 1a T3 ) oavw qftr @y wrat 2
fr 1o fador ¥ #fmad 1 =)
fedma &, fax AT F37 & a1 FA
N, sa¥ gamr a7 & Ffwa
37 aal ¥ qg oY 19 335 AL fE
mifgda & w1q v WA ATE 2
frad qatfas sre & s sl
& & fr o9 o7 5 @ ¥ 9T
sieda AT Ag wifge | og wfagm
N afer Az we F faas aw
arft 8, afFT zq w@rr W anew

.

E]



44 Prevention of Damage
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i frart @ gare ag #wr AT
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78 faa &1 qifemsr aqfesar g
SHRI P. VENKATASUBBAIAH:
Mr Deputy Chairman, sir, I am high-
ly thankful to all the hon. Memkers
who have participated in this debate
and given their valuable gsuggestions.
Unfortunately, a freedom fighter, a
man of Shri Jha’s erudition and
knowledge of history, has equated the
freedom movement with the present
type of vandalism and rampage. 1
cannot understand his argument with
regard fo comparing what we “-ave
done in the Quit India Movement. Sir,
I had also the good fortune of parti-
cipating in the freedom struggle and
Shri Jha is a very eminent freedom
fishter. Those days when Gandhiji
gave the call ‘Do or DIE....
=it fora =g |v : GFefge qT A=w
FgUF 7 & ot )1 93T SArEeA 7
FGN T AARZAATE ...,
(camam)
sft grAwmafa :  IFHA AR
gfqdz. BTy ®EeT FT 8 |
SHRI P. VENKATASUBBAIAH:
Sir, if T refurbish his memory there
was one controversy by name called
the Andhra Circular, Those days the
Andhra Congress Committee, if I re-
member aright, issued a circular ex-
horting the people to create problems
to cut telegraph wires and derail
traing and all that. It became a ve{?r
controversial circular. Then Gandhiji
unequivocally condemned such acts. It
is a question of history and.it was a
foreign Government which we were
having in those gays. Sir, it is un-
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fortunate that he should equate the
freedom movement with the type of
vandalism and rampage that ‘s going
on now in this country, which js in-
dulged in by anti-social elements, cri~
minals,

Sir, the opposition parties have got
an obsession, They will see behind
every Bill a political motive. I can-
not help them. Nor can I be respon-
sible for their thinking in this man-
ner. Sir, there is no political motive
involved in thig Bill, It is intended,
as Shri Bhandare has very correctly
put it, to curb the growing vandalism
and rampage indulged in by the anti-
social elements unmindful of the
national duty whe damage the publie
property, Public property does not
belong to the Government alone.
It belongs %o the entire nation.
The growing vandalism and anti-
social activities, I agree, are
to some extent, because of the socio-
economic events that are taking place

- in thig country. That is why the Minis-

ter hag said that these anti-poverty
schemes that are now being implemen-
ted by the Prime Minister and the
Central Government are intended 1o
give g fair deal to all sections of the
society. Sir, these are mattery which
in a growing society like ours are
concomitant variations that come in
our life. But if a peaceful bandh, a
protest or a strike, or a protest
against the Government in a peaceful
manner is permjtted. It is also neces-
sary in a democratic set up that we
shoulq express = our gpinion, or we
must  criticise the Governmené
in a constructive manner, ie.,
within the framework  of our
Constitution. In such a case the Gov-
ermment will never come in the way
of any gection of the population in
voicing their grievances against a par-
ticular gct of the Government or a par-
ticular gystem Thig Bill ig intended
to meet the problem of preventing the
destrudtion of public property by anti.
social elements who are on a ram-
pag and who are creating problems
for the Government. )
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Sir, our frierd, Shri Ram Lakhan
Prasad Gupty :as asked what is the
purpose of thig 3ill? He says five years
imprisonment is already provided.
For <hat Mr. E handare has given the
answer. In tha very same section, he
has said there 3 no minimum punish-
ment. Now, thiough this Bill we have
made gix months ag the minimum
punishment and also one year mini-
mum for the various offences that are
being committe.

Sir, I have ilready yead out the
distinguished fratures of this Bill. I
would again like to place before the
Houge the salie wt features of this Bill
Firstly, Sir, it makes a distinction bet-
weep public property and private pro-
perty. The existing provisiong on ‘mis~
chief” in the [PC are included for
public property. In view of the fact
that the agitators wrath is concentra-
ted on the pub’ic property, it has been
considered to provide for tiffer
punishmen; in respect of damage to
public property, and that ia why, a
distinction has been made. Public
property hag b en defined as property
owned by either the Central Govem-
ment or a Stute Government or a
local authority or a body corporate or
a company in which the Government
has majority ghares, or any institution
that may be notified for this purpose
in which the Government has made
substantial contribution. If a property
is under the c.mtrol or poseession of
the Government or any guch body, it
iz again a pullic property. For da-
mage to publi property, punishment
is now enhanced. Ordinarily, punish-
ment of 5 years’ imprisonment and fine
ig provided and if the damage is to
property of a secified kind, like sew-
age system, oit installations publie
transport ete. there will be a mini-
mum punishment for six months, and
it the damage js caused by fire and
explosion, minimum punishment will
be gne year znd the maximum, 10
yvears’ R.I. Again, we have incorpo-
rated a provisian that an accused 5
a convict cannnt be released on bail
unlese prosecut on ig given an oppor-
tunity of beiny heard. So, these are
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the salient features. Ag Mr. Bhandare
said, it is an innocuous Bill; there is
no political motive involved and if the
hon. Members read through the lines
and get themselveg worked up, I can-
not reply to those points. I again
plead that this Bill be passed.

o form &vg | WA AERT A
ag wgr 5 sar ¥ dilEds #71 g2
FW & fox gw dae &1 AfaA
TSt AR G Y FoqrEar & &
X F HO7 FLIE 2

v goewela o cwg g
SECEE AN

ot fog w9 s W @ ar g
A AR, F g

q IqEumEia ST FE TgFr

¥@T STAMT | ¥ WG 97 S9ig &
THa § |

oY fag vy @v: 9g agt 9% F3
& dfaaa & aeq gfe § aifew
F B Gl WM O IFEH gH QU
FW GT W@ & AT WY G ar
FaET IBIT |
SHRI P. VENKATASUBBAIAH: If
the hon, Member means that he is
free to engage in guch type of anti-

social activities, I don’t think, that is
the correct view.
[

et
73

< oft uwuwEs e | § Ody
wERT F1oealw JFw 3§ o sifaem
& SERT H AT FWT 9igar g1
RN Fgr g 5 fafyaw qfyoaz 6
A 1 @ g afss wifaga §
FgT war g &
“Provided that the court may, for 7

reasong to be recorded ip its judge-

ment, award a sentence of imprison-

ment for a period of ‘less than 6
months,”
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SHRI P. VENKATASUBBAIAH:
They can give their reasons.

MR. DEPUTY CHAIRMAN: Proviso
ig already quitg clear; it does not say
that therg shall not bhe any imprison-
.4ament. Imprisonment has to be the/re.

I shall now put the Resolution of
Shri Ladli Mohan Nigam to vote. The
question is: :

“That thig House disapproves of
the Prevention of Damage to Public
Property Ordinance, 1984 (No. 3 of
1984) promulgated by the President
on the 28th January, 1984.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall
now put the amendment of Shri Shiva
.Chandra Jha for reference to Select
Committee to vote.

The question ig;

“That the Bill to provide for pre-
vention of damage to public property
and for matterg connected therewith,
be referred to a Select Corfimittee

. of the Rajya Sabha comsisting of the
following members, namely:—

. Shri R. R. Morarka

. Shri Biswa Goswami

. Shri Shridhar Wasudeo Dhabe

Shri Sankar Prasad Mitra

. Prof. Sourendra Bhattacharjee

_ &hri G. ¢. Bhattacharya

Shri Rameshwar Singh

. Shri R. Ramakrishnan

Shri Hari Shankar Bhabhra

10. Shri Kalraj Mishra

11. Shri Dipen Ghosh

12. Shri Nepaldev Bhattacharjee

13. Shri Suraj Prasad

14. Shrimati Mohinder Kaur

15. Shri Shiva Chandra Jha

—

© e N oUW

«ith instructions to report by the
first week of the next Session.”

The moteion was negatived.
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MR. DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for pre-
vention of damage to public proper-
ty and for matters connected there-
with, be taken into consideration.”

The motion wag adopted.
MR. DEPUTY CHAIRMAN: We

shall now take up clauwse-by-clause
consideration of the Bill.

Clauses 2 tp T were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. VENKATASUBBAIAH;
Sir, T move; Y
“That the Bill be passed.”

The question was put and the mo-
tion was adopted.

MR. DEPUTY CHAIRMAN: I think
we can adjourn angd reassemble at 2.

A ) FEAAR 2 O aF F (A7
g 7 a8 )
The House then adjourned

for lunch at forty-five minutes
past twelve of the clock.

————

The House reassembled affer
lunch at two minutes past two of
the clock, Mr. Depity Chairman in
the chair.

. MR. DEPUTY CHAIRMAN: We

" now take up the Oilfields (Regulation

and Develompent) Amendment Bill,
1983.

THE OILFIELDS (DEVELOPMENT
AND REGULATION) AMENDMENT
BILL, 1983,

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR); Sir, I
beg to move:

“That the Bill furthey to amend
the Oilfieldy (Regulation and Develop-



